'THE REPRESENTATION OF THE PEOPLE
(SECOND AMENDMENT) ACT, 1996

No. 29 or 1996

(13th September, 1996. ]
An Act further to amend the Representanon of the People Act; 1950

.f;-,

Bb it enacled by Parllamenl in the Forty scvenlh Year of lhe

pubhc of India as
follows:— '

1. Thlb Act’ may be called the chresenlatlon ‘of the Peoplc § Secorid Amendmcnt)
Act 1996

\

2 ln the Fourlh Schedule to lhe chrescnlallon of lhe People Act 1950 -—

o

o Aa) under the headmg “KARNArAKA for the enlnes ] to 5, lhe tollowmg entries
shal} be: subsmuted namely — e

- “l Clly Munwlpal Corporallons ‘

2.:City Munigipal Coungils.". o
3.:Town Municipal Councils. -
. Town Pdnchayals .

3
4
- l5 “71lla Panchayats
6

7

8

\.‘\Taluk Panchayals L &
. Grama Panchayats.

. Cantonment Boards.”;

(b) under the heading “Urtar PraDEsH”, for the entries | to 6, the following
entries shall be substituted, namely:— -

*1. Municipal ébrp_oralions.
2. Municipal Councils.
3. Zila Panchayats.
4. Nagar Panchayats.
5. Kshettra Panchayats.
6. Cantonment Boards.”.
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~ Amendment of

Act 43 of 1950.
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